N | CENTRAL ADMINISTRATIVE TRIBUNAL =~
G GUWAHATI BENCH -
L GUWAHATI -5
.. (DESTRUCTION OF RECORD RULES, 1990)
| & INDEX -
| ~0.A./TA/ NO. 024/ 2009
~ R.A./CP/NO..... }.2015
~ EP/MP./NO............2008
. Order Sheets....... 0/ ........ PAGE.c.evn.... (7 to....... Z Z«——-\/

. Judgment/ order dtd.@%3: 2‘570 page

ke




FORM NO. 4
(See Rule 42)
CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI ‘BENCH :
ORDERSHEET.

1. ORIGINAL APPLICATION No : -—-_#-5—"-—2\-—--!---/ 2009

2. Transfer Appli'cati%n No v —,—-.—'—-——i?'-‘/ 2009 in O.A. NO.---=-----m-meun

3. Misc. Petition No oien i /2009 in O.A. No--------reennev

4. . Contempt Petition No T / 2009 in O.A. No.---------mnnemu-

5. Review Application No & -<w--isi- /2009 in O.A. NO.--==---- SN |
6. Exécution Petition No B /2009 in O.A. No.----------------

" Applicant (S) B —-————--/1\/-%%%-—.—-—&?-:—;- ,—~~~-£'-4:‘3 --------------- i
Respondent (S) : -===r------~ o —3-——Q-J5;—lf-——9"?—:\i<>- ------------- B
%V6Cdt€ for the _______ ._E .’-.D..-‘.-N.gi{'."_\g:_.;-----'-é--'-—-‘-/@f-l:?m-; ------------

‘Appll(,ant (S)} : ’L oo .

. Advocate for the : ~----------- Ca: Q:"éz/““'t"'-““"““""’"""“""'"""“‘"“'"“""f
- {Respondent (S)} : ‘
ot Notes of the Registry - Date _ Order of the Tribunal-
il 1Pl ‘0" s torm 16.‘1‘2.2009'f The grievoncé of the appiicant is
is fe FT o Ok o N | |
s " D -t that a non mertorious candidate .
I\O P}Q Cs) LLL) 3222 _ S A(Rvesponder'ﬁ No.4) has been appointed to |
Ddtcd..ﬁ././?._ffﬁﬁ-- earevemesd . 3‘: | the post of Gramin Dak Sevak Branch Post
. ‘,’ 5" o | Master (GDS BPM]. Viveknagar BO vide
‘ ~ Dy. Registrar - order dated 23¢ September, 2008,
‘20.'}5\ }\\ W cqv\\ 9 {yr We{ka ‘overiooking applicant marks/merit

Representation prefered on 27.10.2008
{Annexute-é_) remains undisposed .}of il

RO ‘uwa)«]t/f LX\;& | date. "

k Q)/\V‘&cb

: in view of above notices be is&»ed.
T v“’ " Ms. U. Das, leamned Addl. CGSC for

Respondents states that she has been

%—ﬂ‘ ‘ ' - served advanced copy of said O.A. 'Thus_
T Pl |

v

notice be issued to the Respondents under

: K%Ruleﬂjﬂ) iy CAT (Procedure) Rules 1987
e G B <
i \( ) ' .

 returnable on 02.02.2010.

GhEMhie mnlihe |y <

' @g' meh'et) “’(‘?‘L’l’ﬂ) (Moddean/m Chaturvedi) (Mukesh Kumcn Gupta)
Al g Keved |4 Member (A) Member ()

'P7Jtc \/Mrw‘««}/ do Sl iPB/ a ‘

€5 gan -J‘\ o
Fir b

BNy Ryt I




i\

) O.A. 261 of 09 ‘ o
Sesvie o oy 2oy, 23 222010 Mr.G.Alam, leamed counsei for the

/le/?’ , Applicant seeks and dliowed to withdrow the
S ) . :
¢/ VP

5( presenf' O.A. Ms. Usha Das, leamed

Jo2 -0

Addi.C.GS.C. appearing for Respondent
Nos.1-3 states that she has received the

- A &S) iy %‘rc‘—b ' parawise commenis from the Respondents
- L stafing that there is no ireguiarty 'in the
N %oppoinfmenfgkespondeni No.4 and has no
/0069“ WM‘L ‘ objecﬁbn to withdrowal of the petition.
¢

Q.A.is disposed of as withdrawn.

}}_{3 \@03‘ v{ - Q\ ey
{Madan Kumar Chaturvedi) (M?kzsh kumar Gupta)
Member (A) Member {J}
fre
G
_// ¥ R .
e
oy o "




VN ‘ ' (See RuIe 42)

B\ CENTRAL ADMINISTRATIVE TRIBUNAL
D -~ : ' , GUWAHATE ‘BENCH :
S, o : ORDERSHEET
& L ORIGINAL APPLICATION No : -~-L---—9\-4-l---/ 2009 )
2. " Transfer Apphcatlon No ‘vo—iecl / 2009 in O A. No STmmmememe
3. Misc. Petition No* :-’-'--«-4-,-/2009 in O.A. No.-=-=meemceemee .
4. Contempt Petitioh No : -‘-—,-}-*-;-/ 2009 in O A. No. S -
5. Review Applit:ation No. --'—--»-' - /2009 in O A. No. --'----'---,'—--‘---.,v‘i ; (“
6. vExécution Petition No
Applicant (S) ________1"_9.-51%___,______& ---------
Respondent (S) : et s C" A :
Advocate for the : ----- 4_:{_?__,__@__;_N_gd;&_*;_;_‘_é_.____._}dl/oM'< ==
{Applicant (S)) . L R I
Advocate for the ------------ ca gf-é-’-"'- --------- B
{Respondent (S)}
- Notes of the RegIstry 4D_ate | _ Order of the Tribunal - -
"o 3 222010 - Mrb Aicm, .leamed counsel for the
‘ N Appf cam‘ seeks: and aﬁowedffo wifhdraw the
! i : R e presenf Q.A. Ms Usha Das, A leomed
X A o o i Addl(. GS.C. cppecmng for Respondenf
: | i | Nosl-a states - that she. his - réceived fhe o
S ﬂ | _ o  parawise comments from the:: ,Respondenfs
' ) - ‘ L _; sfaimg that there is no- lrreguianfy m the
r T @ : | | %appomtmenf}kespondenf No.4 and hdis. no
il o AR s
A - objection to wn‘hdrawot of fhe pefmon
- AL, o~ ‘ 5 . withdre
5
‘M e —
.
A
- -
'



N S , ' (See Rule 42)

o CENTRAL ADMINISTRATIVE TRIBUNAL

[ : - GUWAHAT] ‘BENCH :
ORDERSHEET

& &
- 1. ORIGINAL APPLICATION No : 49\( y 2009
2. Transfer Apphcatlon No = -,,--'.-:-.-—-l«/ 2009 in O A No ----'--~‘-------.--
3'. 'MISC Petition No - -;"--"' e /2009 in O.A. No. -.' ..............
| 4 Contempt Petlt:on No | .: 47-.7}-a-;- / 2009 in O.A. No. --~-;~. ------- -m
5. Review Appl1cat10n No : -- ----- 4~ / 2009 in O A. No. -;---;-fe'---Q;,g;'_ \
6. ‘Executmn Petltlon No o ---f ----- /2009 in O.A. No
Applicant (S) e & , < -
Respondent (S) -_'.--T;.'_,-;Qla__;;---@;.giij;_--.q"? "’V) ——- -
Advocate for the : ------- TP— ---‘D----)-\-l--@-’-'-& ------ é—‘ ____._)4_«!:9_7}’5 --------------
Applicant (S) S T
Advocate for the : «----=-----. Cea g‘-ié-f——-l'- --------------------

{Respondent (S)}

- Notes of the Reéistty -Datc _ Order of &e Tribunal- -

3 222010 Mr b.Aicm, Ieamed ‘counsel. for . the

i - Appf cantseeks: and. cﬂowedifo wifhdruw the

: W e q'presem‘ OA. Ms Usha Das.. ieamed

‘ _Addl(..(:.sc oppeanng for Respondent

~ Nos. 1-3 sfafes that - she. has recenved fhe'

parawise commenfs from 4he:; Respondenfs

A L - ~_stafing that ‘there is no- ureguianfy ‘in ‘the.
T - : '%appomtmeanRespondenf No4 ‘and haf;- no '

objecﬁon to wsfhdrowcl offhe petmon




&

H . S T
Centr Admin™troit = Tvhunal

E AR IR T e o T ~§
-9 DEC 2009

i
4
i

Guwahati Banch }*
\C

IN THE CENTRAL ADMISTRATIVE TRIBUNAL
GUWAHATI BENCH : AT GUWAHATI

ORIGINAL AfPLICATION NO. ... / 2009

Miss Bompi Ado
Applicant
Vs
Union of India and ors.

. Respondents

SYNOPSIS

The applicant before this Tribunal 1is a
permanent resident of Rigo, Viveknagar, village
Aalo, in the district of West Siang, Arunachal
Pradesh. The respondent no. 3 vide requisition
letter dated 30/06/2008 sent to the District
Employment Officer, Employment Exchange Office,
Aalo, West Siang, Arunachal Pradesh, had requested
him to sponsor the names of at least 5 local
candidates for recruitment to the post of Gram Dak

Sevak Branch Postmaster,  Viveknagar BO and the

. instant applicant was one of the five candidates who

had applied for the said post.

The requisition letter clearly specified
that the candidate must be a resident of post
village Viveknagar or residing within 2 kilometres
or an outside candidate declaring to make his
permanent resident at post village Viveknagar, if
selected énd has to submit the academic documents
alongwith the application form. Further, the
requisition letter also specified additional
criteria viz., the candidate should have the landed

property of his own name, the candidate should be of
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same village where the vacancy arises or desired to
settle permanently at the post village, the monthly
salary will be appdx. Rs. 2,300/- per month, the
selected candidate shall have to provide office
accommodation.

| The respondent authorities had prepared the
Comparative Chart of the prospective candidates and
the highest mark .secu;ed in the matriculation
examination was the sole criteria adopted for
selection of the candidate for appointment to the
post of Gram Dak Sevak Branch Postmaster, Viveknagar

BO.

The  respondent authorities inspite of °

knowing of the fact that the respondent no. 4 is not

at all a resident of post village Viveknagar (Rigo)

at Aalo had appointed her for the aforesaid post }

without  following the criteria adopted in the b

requisition letter dated 30/06/2008 and the recruitment
rules laid down in the Department of Posts Gramin Dak
Sevak (Conduct and Employment) Rules, 2001, which
governs the aﬁpoihtment and service condition for
the post of Gram Dak Sevak Branch Postmaster,
adopted by ‘the Deparfment of Postal; Govt. of India.
Being highly %ggrieﬁed>the applicant had filed the
représentationf.dated; 27/10/2008 to the respondent

authorities but it remain unattended.

Hence, this application.

r

s
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30/06/2008

17/09/2008

23/09/2008

27/10/2008

LIST OF DATES

The respondent no. 3 vide letter dated
30/06/2008 bearing no. B-4/Viveknagar
had sent requisition to the District
Employment Officer, Employment
Exchange Office, Aalo, West Siang,
Arunachal Pradesh, requesting to
sponsor the names of at least 5 local
candidates for recruitment to the post
of Gram.Dak Sevak Branch Postmaster,

Viveknagar BO.

The respondent authorities had
prepared impugned Comparative Chart
of Prospective Candidates dated
17/09/2008 for selection of candidates
to the post of Gram Dak Sevak Branch

Postmaster, Viveknagar BO.

The respoﬁdent no. 3 had issued the
impugned letter appointment dated
23/09/2008 bearing no. B-
4 /Viveknagar, appointing the
respondent no. 4 to the post of Gram
Dak Sevak Branch Postmaster,

Viveknagar BO.

The applicant had submitted a
representation dated 27/10/2008 to
the respondent no. 3 against the
appointment of the respondeﬁt no. 4
on the ground of her being a non-

resident of Viveknagar (Rigo), Aalo.
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IN THE CENTRAL ADMISTRATIVE TRIBUNAL
GUWAHATI BENCH : AT GUWAHATI

ORIGINAL APPLICATION NO. ... . / 2009

Miss Bompi Ado

Applicant
Vs
Union of India and ors.
Respondents
INDEHX
S1. No. Page Nos.
1. Syhopsis
2. List of dates
- 3. Original Application 1-15
4, NVexification , {6
5. Annexure 1 V7
. {8 -5
6. Annexure 2 Sevies
. 26- 3L
7. Annexure 3 Sevwiés
3
8. Annexure 4 ,3
- 35
9. Annexure 5 34
6
10. Annexure 6 3
11. Annexure 7 37
12. Annexure 8 3<%
Filed by -:

qwru«/ Hlam

Advocate
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IN THE CENTRAL ADMISTRATIVE TRIBUNAL
GUWAHATI BENCH : AT GUWAHATI

(An application under Section 19 of the
Administrative Tribunals Act, 1985 )

ORIGINAL APPLICATION NO. ... / 2009

IN THE MATTER OF :

Miss Bompi Ado

D/o Late Gebom Ado

Vill. Rigo'(Viveknagar)

P.0. & P.S. Ralo

Dist. West Siang, Arunachal Pradesh
...... Applicant

— Versus -

Union of India, represented by the

Director General Of Postal Service,

Government of India,

New Delhi.

The Director General Of Postal Service

Arunachal Pradesh Division,

Itanagar.

The Superintendeht of Posts

the Director Postal Services,

Arunachal Pradesh Division,

Itanagar.

Miss Yakiam Talom

D/o Shri Tarin Talom

Vill. Rumgong

P.0. & P.S. Rumgong, District

"West Siang, Arunachal Pradesh

...... Respondents

Contd..
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1. PARICULARS OF THE ORDER(S) AGAINST WHICH THIS
APPLICATION IS MADE

The comparative chart of the prospective candidates
dated 17/09/20008 and the appointment letter no. B-
4/Viveknagar dated 23/09/2008 issued by the
respondent no. 3 appoinfing thereby the respondent
no. 4 to the post of Gram Dak Sevak Branch
Postmaster, Viveknagar, Aalo, West Siang, Arunachal

Pradesh.

2. JURIDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of
this application is within the jurisdiction of this

Hon’ble Tribunal.

3. LIMITATION :

The applicant declares that this application 1is
being filed within the period of 1limitation
prescribed under section 21 of the Administrative

Tribunal Act, 1985.

4. FACTS OF THE CASE

4.1 That the applicant is a citizen of India
and a permanent resident of @ Rigo, Viveknagar,
Village Aalo, 1in the district of West Siang,
Arunachal Pradesh and as such your applicant is
entitled to all the rights and privileges as granted
under the constitution of India and other laws of
the land.

4.2 That the applicant begs to state that the
respondent no. 3 vide letter dated 30/06/2008
bearing no. B-4/Viveknagar has sent requisition
through the District Employment Officer, Employment

Exchange Office, Aalo, West Siang, Arunachal

Contd..-
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Pradesh, requesting to sponsor the name of at least

5(five) local candidates for recruitment to the post
of Gram Dak Sevak Branch Postmaster, Viveknagar BO.
In the requisition letter it was made clear that the
candidates must be the resident of post village
Viveknagar or residing within 2 kilometres or an
outside candidates declaring to make his permanent
resident at post village Viveknagar, if selected.
The documents to be submitted alongwith the
application form by the applicant are as follows:

(1) Class X passed Certificate duly attested.

(ii) Mark sheet of <class X ©passed duly

attested.

(iii)Employment Exchange Registration Card duly
attested. '

(iv) Permanent Resident Certificate duly
attested.

Further, the requisition letter also 1includes
additional requisite criteria, which are as follows:

(i) The candidate should have the landed
property of his own name.

(ii) The candidates should be of same village
where the vacancy arises or desired to
settle permanently at the post village.

(iii)The monthly salary will be appox. Rs.
2,300/- per month.

(iv) The selected candidate shall have to
provide office accommodation.

The said requisition letter was displayed in the
office notice board at Aalo Post Office.
A copy of the requisition Iletter
dated 30/06/2008 Dbearing no. B-

4 /Viveknagar is annexed herewith and

marked as Annexure - 1.

Contd...
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4.3 That the applicant who is a permanent

resident of Rego(Viveknagar), Aalo, begs to state
that in pursuance of the requisition letter dated
30/06/2008 had submitted application for the post of
Gram Dak Sevak Branch Postmaster, Viveknagar BO to
the respondent no. 3, enclosing all the requisite
documents as  specified in the requisition letter,
i.e. Application form , Class X passed certificate,
Mark sheet of Class X passed, Employment Exchange
Registration Card, Permanent resident Certificate
and Schedule Tribe Certificate, all duly attested.
The copies of the applicant’s Application
form, Schedule Tribe Certificate, Class X
pass certificate, Class X examination
marksheet, Employment Exchange Identity
Card and Permanent resident Certificate
are annexed herewith and marked as

Annexure - 2 Series.

4.4 That the applicant begs to state that the
respondent no. 4 has - also applied for the
aforementioned post of Gram Dak Sevak Branch
Postmaster, Viveknagar BO, who 1s not the permanent
resident of ©post village Viveknagar, has also
submitted the entire requisite documeﬁts as mentioned
in the requisition letter dated 30/06/2008, except
the Permanent resident certificate.
The copies of the BApplication form,
Schedule Tribe Certificate. Class X pass
certificate, Class X Examination Mark
sheet and Employment Exchange Identity
Card, all submitted by the respondent
no. -4 are annexed herewith and marked as

Annexure — 3 Series.

Contd..
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4.5 That the applicant begs to state that the
, respondént no. 3 had prepared impugned Comparative
Chart of Prospective Candidates dated 17/09/2008, for
the selection of the candidate to the post of Gram
Dak Sevak Branch Postmaster, Viveknagar BO. The
Comparative Chart reveals 5 (five) prospective
candidates namely (i) Shri Doter Kamsi, (ii) Miss
Yakiam Talom (respondent no. 4), (iii) Miss Yagi
. Yajo, (iv) Miss Bompi Ado (applicant) and (v) Shri
Mito Eshi. The highest mark secured in the
matriculation examination was the sole criteria
adopted Dby thg respondent no. 3 among the
prospective candidates mentioned in the Comparative
Chart for selection 6f‘the candidate for appointmené
to the pbst of Gram ‘Dak‘ Sevak Branch Postmaster,
Viveknagar BO. The marks obtained by the prospective
candidates as mentioned in the Comparative Chart are

as follows :

Names percentage mark obtained
(i) Shri Doter Kamsi 37.68% 188
(ii) Miss Yakiam Talom 47.2% : 236
(iii)Miss Yagi Yajo 43.2% 216
(iv) Miss Bompi Ado 40.8% 204
(v) Shri Mito Eshi. 41,48% 207

The .respondent no. 4 has been adjudged as 1%

position and accordingly it was directed to issue
" appointment in favour of respondent no. 4 for
appointment of the bost of Gram Dak Sevak Branch
Postmaster, Viveknagar BO, Aalo, without considering
other criteria as mentioned in the requisition

letter dated 30/06/2008 and also the criteria

adopted by the Central Government for appointment to

the post of Gram Dak Sevak Branch Postmaster, under

Contd..
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the Department of Posts Gramin Dak Sevak (Conduct

-6 A

and Employment) Rules, 2001.
A copy of the Comparative Chart of
Prospective Candidates dated 17/09/2008
is annexed herewith and marked as

Annexure - 4.

4.6 That the applicant begs to state that the
respondent no. 3 without considering criteria
specified in the requisition letter dated 30/06/2008
and the rules under the Department of Posts Gramin
Dak Sevak (Conduct and Employment) Rules, 2001, has
issued an impugned letter of provisional appointment
to respondent no. 4 vide letter dated 23/09/2008
bearing no. B-4/Viveknagar, whereby the respondent
no. 4 has been provisionally appointed as Gram Dak
Sevak Branch Postmaster, Viveknagar BO in account
with Aalo MDG under Itanagar HO (Head Office) with
the effect frbm the date of Jjoining on the post.
Being highly aggrieved by the said impugned
appointment letter dated 23/09/2008, this instant
application has been filed with a prayer for setting
aside and quashing Comparative Chart of Prospective
Candidates dated 17/09/2008 and appointment letter
dated 23/09/2008.

A copy of the provisional appointment

letter dated 23/09/2008 1is annexed

herewith and marked as Annexure - 5.

4.7 That the applicant begs to state that she
had filed a representation dated 27/10/2008 to the
respondent no. 3 agitating the appointment of the
respondent no. 4 on the groundlcxf non-resident of

Viveknagar (Rigo), ARalo. The applicant stated that

Contd...
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the respondent no 4 rather is a resident of Hissam

village, which is not within the jurisdiction of 2

Km. of the post village Viveknagar and further
prayed humbly to cancel/recail the said appointment
letter dated 23/09/2008. But, till date the
representation dated 27/10/2008 has remained
unattended . before respondent no. 3, which s
violative of the principal of nafural justice.
Therefore, the respondent>authority is deserved to
be directed to dispose of the representation dated
27/10/2008.

A copy of the representation dated

27/10/2008 is annexed herewith and

marked as Annexure - 6.

4.8 That the applicant begs to state that the
Department of Postal, Govt. of 1India has adopted
recruitment rules called as the Department of Posts
Gramin Dak Sevak (Conduct and Employment) Rules,
2001, which governs the entire service condition and
procedure/rule for the appointment for the post of
Gram Dak Sevak Branch Postmaster. The applicant
states that the Section IV of the aforesaid rule
provides method of recruitment of Gramin Dak Sevak

Branch Postmaster which are to be followed by the

appointing authority while making out selection of"

candidate for the post of Gram Dak Sevak Branch
Postmaster; some of the rules are as under:
(IV.1) BAge : |
The maximum age limit will‘be 18 years and maximum
age will be 65 years.

(IV.2) Educational Qualification_:

Matriculation [the selection should be based on the

marks secured 1in matriculation or equivalent

Contd...
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examination. No weightage need be given for any

qualification(s) higher than matriculation. ]

(IV.3) Income and ownership of property :

The person who takes over the agency (EDSPM/EDBPM)
must be one who has an adequate means of livelihood,
must be able to offer space to serve as the agency
premises for postal operation, the premises must be
such as will serve as a small postal office with the
provision for installation pf even a PCO (Business
Premises such as shops, etc., may be preferred)
(IV.4) Residence :

(1) The EDSPM/EDBPM must be a permanent resident
of the village where the post office is located. He
should be able to attend the post office work as
required of him keeping in view the time of receipt,
dispatch and delivery of mails which need not be
adapted to suit his convenience or his main
avocation.

(IV.5) Security : ‘

ED Agents of all categories including ED delivery
Agents should furnish security of Rs. 4,000/-
subject to the condition that the amount of security
should be increased / decreased so as to be equal to
the amount of cash and valuables that is authorised
to be entrusted to them under the ' orders of
Divisional Superintendent or Head of the Circle, as
the case may be.

(IV.6) Preferential Categories :

There are four types of preferential categories
fixed by the issuing various orders i.e., Schedule
Caste, Schedule Tribe, Ex-Army Postal Service
Personnel and Educated'Unemployéd persons, the above
preference should be subject to first and foremost

condition that the candidate selected should have

Contd..
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adequate means of 1livelihood. To ensure this

conditioﬁ, the candidate must able to offer office

space to serve as the agency premises for postal
operations as well as public call office and as
such, business premises sdch as shops, etc., must be
preferred regardless of the various categories of

preferences mentioned above.

4.9 That the applicant begs to submit that on
perusal of the Schedule Tribe Certificate and Birth
Certificate (Annexure 3 series) of the respondent no.
4, reveals that respondent no. 4 is é permanent
resident of village Jomoh, P.O. and P.S. Rumgong, West
Siang, Arunachal Pradesh. Moreover, the certificate
dated 20/10/2008 issued by the ASM, Rigo / Kamdai
village certified that the respondent no. 4 neither is
'a resident of (Rigo / Kamdai) Viveknagar village nor
she had a temporary resident in the said village and
it is further certified that respondent no. 4 is not
enroll in the panchayat electrol roll of the said
village. The respondent authorities inspite of knowing
of the fact that the respondent no. 4 is not at all a
resident of post village Viveknagar (Rigo) at Aalo has
appointed her as Gram Dak Sevak Branch Postmaster,
Viveknagar BO. This action on the part of the

respondent authorities in the appointment of the

. respondent no. 4 without following the recruitment

rules laid down in the Department of Posts Gramin Dak
Sevak (Conduct and Employment) Rules, 2001, adopted by
the Department of Postal, Govt. of India, is highly
whimsical, arbitrary and illegal.
‘A copy of the certificate dated
20/10/2008 is annexed herewith and

marked as Annexure - 7.

Contd..
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4.10 That the applicant states that the
certificate dated 09/01/2009 issued by the Circle
Officer, Administration / Town Magistrate, West
Siang District, Aalo, ‘certified that the Rumgong
Circle, in which the village of the respondent no.4
is located 1is situated at a distance of 30
kilometres away from Aalé and further certified that
Viveknagar post village is situated at distance of 2
Km away from Aalo, which 1is surrounded by two
village 1i.e., Rigo and Kamdai. Therefore, the
respondent no. 4, 1is ‘not a resident of the
Viveknagar post Village and the respondent
authorities ought to.  have to rejected hei
application on the ground of not fﬁlfilling the
prescribed qﬁalification. However, despite knowing
this facﬁ, the respondenf authorities has appointed
respondent no. 4 without proper verification about
her residential status and préscribed rules laid
down under the Posts Gramin Dak Sevak (Conduct and
Employment) Rules, 2001. Thus, the appointment of
the respondent no. 4 by the respondent authorities
is highly iliegally and arbitrary.

A  copy of the certificate dated

09/01/2009 is annexed herewith and

marked as Annexure fvé.

A.il That the épplicant begs to submit that the
réépondent no. 4 has not submitted her permanent
resident certificate, which was ohe of the document
$dught for in the requisition - letter dated
30/06/2008 (Annexure-1). The respondent authorities
o@ght to have rejected the application forﬁ and
could have reject the candidature of the respondent

no. 4 on this count but the respondent authorities

Contd...
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inspite of rejecting her candidature with malafide
intention most illegally included her in the
Comparative Chart of Prospective Candidates and
selected him for the post of Gram Dak Sevak Branch
Postmaster, Viveknagar BO, Aalo without following
the prescribed rules provided for the appointment of

Gramin Dak Sevak Branch Postmaster.

4.12 That the applicant begs to submit that one
of the pre-conditions for the appointment of
EDBPM/EDSPM is that the candidates should have the
landed property in her own name and the landed
property should be at the village where the vacancy
arises. But in the instant case though the
respondent no. 4 is not a resident of the Viveknagar
post village and does not have any landed property
in the said village (Annexure-7), yet she has been
appointed by the respondent authorities without
verification of her landed property at the
Viveknagar post village, where the post arises. This
action of the respondent authorities appointing the
respondent no. 4 without considering the material
facts and without proper'verification of her landed

property 1is violative of the rules under the

‘Department of Posts Gramin Dak Sevak (Conduct and

Employment) Rules, 2061, adopted by the Department
of Postal, Govt. of India.

4.13 That the applicant submits that the rule
17 of the Mode of recruitment under the Department
of Posts Gramin Dak Sevak (Conduct and Employment)
Rules, 2001 lays down that in case no persons from
the post village who have appliea. had additional

source of income or required qualified persons, the

Contd...
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vacancy is required to be re-advertised and then
only regular appointment of non resident of the post
village can be done. If the vacancies are re-
advertised and no application from the post wvillage
is received, then only there are adequate grounds to
appointment non-resident as EDBPM. In the instant
case, the respondent authorities should have
selected the candidates who are the permanent
resident of Viveknagar‘post village and should have
to prepare the Comparative chart of Prospective
Candidates among them. Since in the applicant, who
is a permanent resident of Viveknagar post village
has applied for as a candidature for the post, the
respondent authorities cannot include respondent no.
4, who is a non-resident in the Comparative chart of
Prospective Candidates dated 17/09/2008. Therefore,
the respondent no. 4 should not be included in the
Comparative chart of Prospective Candidates dated
17/09/2008 and the appointment letter dated
23/10/2008 issued by the respondent no. 3 may kindly
be set aéide and quashed in the interest of Jjustice

and to secure end of law.

4.14 That this application is made bonafide and

in the interest of justice.

5. GRONDS FOR RELIEF WITH LEGAL PROVISIONS:
5.1 That as per letter dated 30/06/2008 the

respondent authorities had sent the requisition for
sponsoring the names of at least 5 local candidates
for recruitment to the post of Gram Dak Sevak Branch
Postmaster, Viveknagar BO. In the said requisition
letter it was made clear that the candidates must be

the residents of the post wvillage Viveknagar or

Contd..
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residing within 2 . kilometres or an — OUTSIde

candidates declaring to make his permanent resident
at post village Viveknagar, 1f selected. But the
respondent authorities inspite of knowing of the
fact that the respondent no. 4 did not fulfil these
conditions, had included her in the Comparative
chart of Prospective Candidates dated 17/09/2008. As
such, the respondent no. 4 1is not entitled to be
included in the said Comparative chart of
Prospective Candidates.

5.2 That the action on part of the respondent
no. 3 in issuing the appointment letter dated
23/10/2008 appointing the respondent no. 4 to the
post of Gram Dak Sevak Branch Postmaster, Viveknagar
BO without following the procedure laid down in the
requisition letter dated 30/06/2008 and the recruitment
rules laid down in the Department of Posts Gramin Dak
Sevak (Conduct.and Employment) Rules, 2001, adopted
by the Department of Postal, Govt. of 1India, is
highly whimsical, arbitrary and illegal. Hence, the
appointment 1letter dated 23/10/2008 issued by the
respondent no. 3 is 1liable to be set aside and
quashed in the interest of justice and the applicant

is entitled to be appointed to the said post.

5.3 That immediately after the issuance of the
impugned letter dated 23/10/2008 by the respondent
authorities appointing respondent no. 4, the
applicant had submitted a representation dated
27/10/2008 to the respondent no. 3. But to her utter
shock and surprise the said representation has

remained unattended.

Contd..
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5.4 That the consequential action of the

respondent authorities in appointing the respondent
no. 4 over and above theAapplicant is liable to be

declared as illegal and arbitrary.

6. DETAILS OF REMEDIES EXHAUSTED

The applicant declares that she has exhausted all
remedies available and the representation filed
before the respondent authorities on the subject

matter in issue has not been responded to as yet.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT

The applicant also declares that she had filed a

writ petition registered as W.P.(C) No. 429(AP)2008

in the Itanagar Permanent Bench of the Hon’ble
Gauhati High Court on the same matter but on being
informed that the disputé is to be adjudiéated by
this Hon’'ble Tribﬁnal, the said writ petition was
closed on withdrawal with liberty to approach this
Hon’ble Tribunal vide order dated 21/11/2008 passed
by the Hon’ble Gauhati High Court in the said case;
she has not filed any other suit / application
before any other Court / Tribunal pertaining to the

subject matter involved in this application.

8. RELIEF SOUGHT Foli :

Under the facts and circumsténces stated above, it
is respectfully prayed that this Hon’ble Tribunal
may be pleased to consider the application, admit
the same, 1issue notice to the respondents calling
for production of records .of the case and upon
hearing the parties on the cause of causes that may

be shown, be further pleaséd to set aside and quash

- Contd...
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the appointment letter dated 23/10/2008 issued by
the respondent no. 3 appointing the respondent no. 4
to the post of Gram Dak Sevak Branch Postmaster,
Viveknagar BO, and further  the respondent
authorities may kindly be directed to appoint the
applicant in the aforesaid post and / or may be
pleased to pass any further or other'order or orders
as Your Lordships may deem fit and proper under the

facts and circumstances of the case.

9. INTERIM ORDER PRAYED FOR :

In the interim, it is most respectfully prayed that
pending disposal of this application, this Hon'’ble
Tribunal may pleased to stay the appointment of the
respondent no. 4 and further direct the respondent
authorities not to allow the respondent no. 4 to
continue in the post of Gram Dak Sevak Branch

Postmaster, Viveknagar BO at Aalo.

10. PARTICULARS OF I.P.O.:\
i) I.P.O0. No. : 234G 443222
ii) Date : 09|12) 2009
iii) Payable at : Guwahati

iv) Issuing post office : (gk@ohiéj}‘

11. LIST OF ENCLOSURE

As stated in the index.

Place : ‘§Wvdfvl\afi¢

Date : oq|)1{1009 Signature of the Applicant

Bompc Ady

Through

Ghacsid Ao

Advocate

Contd...
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Miss Bompi Ado, D/o Late Gebom Ado, Vill. Rigo
(Viveknagar), P.O. & P.S. Aalo, Dist. West Siang,
Arunachal Pradesh, do hereby solemnly affirm and
verify that I am the applicant in this instant case
and -conversant with the facts and circumstances of

the case and the statements made in the paragraph

eetetemeetemeteteetbetste e st ate et s sa s e s besshs s tnTesesesensrserenentatas Levererssessssssonsssssnaseases are true to

my knowledge and those made in paragraph

- [ . .
D L RIS 2P DI P T B 2 . e ‘ sedecssirarsinsncrsereriitsstrsrtressstasencansesetacetonsraneras

................................................... are based upon legal advice
received and believed to be true. I have not
suppressed any material facts of the case.

And I sign this verification on this the .ZJ. day of

oDecenhed..... 2009 at Guwahati.

.
Bompl o

g .pt—

YED SAMADUR RAHMAN
SHAR S M.A..B.Ed.,LL.B
NG 4A,
Guwahati,Kamrup.
Regd. No:-KAM. 03




o X PARINEN T OF POSTS: iNDIA o
_ ’ Z Oftice ol the Birecior Postal Services i Arunachid Pradush Division 2 2. .
| . H.manax ,S)i P ’ ' ( "’
. No. B-4/Viveknagar , Drated at Hanapar the %@@M@!émmé strative Triounal
i T BFTTG =AY
? |
Y * 9
§ ke District Emplovnrent Offieer. i 9 DEC 200
‘ Employment Exchange Office. Aalo, o : . 3
District West Stang (AP ' Guwahati Bench
- . TEE IS
Subi Sponsoring the namies u‘l cUdeast 5 ghve) candidates ine the post of GranHrtaRe=seem

| Prane e Pashitiisier. Viveiawar IO in account with Adeng MIDG.

Sir. .
Kindly sponsor names ol at feast five (5) focal candidies torappointment o the post ol
GDSBPM Vivekmagar BO. The candidate must be the resident ¢ post village e, Viveknayie or
residing within 2 Kilometers ¢r an outside candidate also having declaration o make his
r\c:.namnl residence at Viveknowar villaze, il selected: The application of mluuud candidai
,.mudd reach this office on or betore 30.07.2008. Fhe applications received afier 30.07.2008 will
not be entertained. The atlested copy ol documents required 1o he submitted hy the caadidites
dong with the applications are indicated betow

o Class N an‘scd certitivane duly anesicd.

2 Mark sheet of Class X passed dulv atiesteg

Ry Employment I \lemw Regn Cacd duby ml(.sl«:d.
3 Permanent Resident Cerificiie diiy ;a'\tu:x:‘.cd.

The requisite criferiiaare

Hhe candidates showld -t nded. Property 1y, hls OW R u(\mL : . //
2y 0 The candidates shoald e ol same village wherethe \w'anu Arises or d(snLd'? ' "'l.}'
: pumamnli\ at the post villuge ’
3p 0 The monthly salary willbbe appros Wx.2300/- Per month,
“4) The selected candidate shall have {0 provideollice accommadation.

=

‘U"\g_lin]“[ et

; o ,ll'ic irg CCLOF, l’()‘ldi-'\u\'tu.\ ,

’ AP D
('npjﬁ“m: '
, ) & The SDIC Pasighat {of inlormation. S
; - ) The 'PVOS-Imj’dSt‘Cr. Along Mo for H‘flgl‘(1!‘_'.lﬂ{lfi‘iy(')lj’l.v..(
M i bhoard S :

/ Ofhee copy.

.

Superinterdentiol]
()/u the Director Postal Services
AP Dwision, fanagar- 191 ,“- b
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To . ’ l
‘/) /( ]LQ '\;?/ @//1, P 'Q/y/ [/\'Q ;’ i%/ (,Q./V
Thoona cu’w .‘ U
The District E § tOfﬁcer N79ry 5 -
Employment ch ge Office, Aalo, —2"
Distrigt West Siafig ~ ]z g
SN
. ARG \C. R_
Sub:- Application for the post of CIRANVN, PAK St vAK, BRANCH PO "
Presfasto
: ’yc'yg.@wﬂ_?'w /3D
Sir. 4

With reference to the Adv. No. B-4/Viveknagar, dated 30" June
2008, T would like to offer myself for the post of Gramin Dal Sevak, Branch

Postmaster, Viveknagar, B.O. Aalo

My necessary particulars are furnished below for your perusal;

Central Adminis:: '
. Name , L Migs RUMPE ADC R WIS S cvicr
. R AT O it
2. Father's name L] GEBOM AP § g [
. . ]
'\. Cos /g'}- o lqd:i- 4 1 . :
3. Date of birth DL e “m . |
, . Guwahati Be%%w
~ . . . , =Ty PDacs '{]j‘élme:t-—qm'
4. Educational qualification : (C.rage XU [H) PAg : ' ,
: | e T NAG AALE
6. PRC D RIGG vm_At\t IR NAGAR A

7. Employment Exchange  :Regd. No.&&0/250F (W) Date 2910 6 6lodcod

.....................................

[
N\

P>

Signatire of Anplicant

CARfics o be o Lapy

Ao el
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GOVT. OF ARUNALHAL PRADES
OFFICE OF THE DEPUTY COMMISSIONER
WEST SIANG DISTRICT : : ALONG

ﬁmm“”W$ )
SCHEDULED TRIBK@%I | %“P

_ J’
A /\/&Oéé/’;/w ﬁyx s
. ¢
e ‘ 0, :
¢ '/3 /UL o |
- ';q“{
A 3
: 6
3 %ﬂ
& X - LN \‘,‘/'/
<, ! "’w ) o
MM »A:J"".* ’ "'j*

This is to Certify that SBAFSHE&N L34 BOMEI AD0 L
......................... —B6ti/daughter of ShrifEat .(I'?T‘“.')‘er.}.‘f'."".‘)‘g...

of village.....kx BI89 . POPS.. . BC
District......... oot SIANC ,......of the State Arunachal Pradesh

belongs tOwae.oo.........G3LQNG............ . Tribe which is recognised

as a Scheduled Tribe of Arumachal Pr. ¢ zs under:-

The Constitution ( Scheduled Tribe) Order, 1950. The
Constitution ( Scheduled Tribes ( Union Territory j order 1950
as amended by the Scheduled Castes and Scheduled Tribes
liste ( Modification ) order, 1936, the Bombay Reorganisation
Act, 1960, the Pupjab Reorganisation Act, 1966, the’ State
of Himachal Pradesh Act, 1970, and the North Eastern Areas
( Andaman & Nicobar Islands ) Scheduled Tribe Order, 1959.
The Constitution ( Dadra & Nagar Haveli) Scheduled Tribe
Order, 1964. The Constitution ( Uttar Pradesh Scheduled
Tribes order, 1967. The Constitution ( Goa Daman & Diu)
Scheduled Tribes Order, 1968. The Constitution (Nagaland)
Scheduled Tribes order, 1970.

‘SEri/STHti.. 155 BOMET . DO, .. and his/her
RTGO

family ordinarily reside m~~ Village
e v, Ciirelen. SRENC L of West Siang

Dlstrnct Arunacha] Pradesh.

Certified that the particulars of the applicant mentioned in this

Certificate havc\bcen verified and found to be correct.
\

X /’?"
st
Braneh/Oﬁicer !Jdl)
mmmw@qstr fopd Raa-

Seal tﬁégh g;vr;m 4 Deput/ﬁ/mmlssxoner
Dato N mm

Py

G-
Ao o,
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S. No. SSE

2 GO1/5707/172303

4 VEHUST el TN, 2002 |

¢ . ALL INDIA- SECONDARY SCHOOL EXAMINATION, 2002

C,;{‘\
%if

g AT fohan @ren @ 6
‘] This is to certify that  BOMPI ADO

ST /ST st .
Roll No. 3107901 Xot¥Daughter of Smt. KIME ADO

AT
r"’\’é‘* ;

i sft
sshi  GEBOMADO

Rrat o= fafx
Bornon FIRST FEBRUARY NINETEEN HUNDRED EIGHTY SiX

2.3 ard g W, 2002 ﬁmﬁmﬁ%qﬁw
passed the Secondary School Examination of the Board held in IXa€36X206% X XX July/August, 2007

s Poriortoboorrortoos

it

5

\',;»
} v

\!\f.}‘\;}?&x

rom  PRIVATE CANDIDATES

fre Rwwi & gl @ .

in the following subjects :-

* ENGLISH COURSE-A HINDI COURSE-B MATHEMATICS

i
QR

\%l ,\s\,:fsgr' N

O

=
SCIENCE WITH PRAC. . * SOCIAL SCIENCE
\ \\ i -

S

)

Uy
el
’A/‘/
1
N
\

Y
fy

S
- ) >/'
)
o

. - / g . -
F v*.&
fech -
Delhi v lk/"‘ ~

&

e
=i ( Pavnest Kumar ) ;e;i
Dated 20-08-2002 when SrawE

Controller of Examinations

*fora fawa & o s R, v Rom oanel A qwo wen ¥ sl By 2
* agains! a subject indicales inat the candidate passed in the subject at the Compartmental Exammatron

fereoli - wivamma Remfl w1 wovt qeaies w e, dt¢ g1 Fauifim oy wees s w1 8 dem aifa 0

NOTE  ‘While judging reguiar siudents, it is expected that CERTIFICAYE OF SCHOGL-BASED EVALUATION weuld be taken cognizance of .

e L ORI MR

SR

! ?¢‘,¢?¢,§¥c“#¢‘,{?¢f .y“yg}.‘_d‘ig}fo" 45 ‘yj‘rgif,\‘féb

RN

Cd»/l-\'f{c) to be dnag Lﬂ?7
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Note : This =edilicale shall be countersigned by the Principal of the School before issue to the candid: -

\ “{:Zp‘
\

Stgmtlup of U Princiral

QYR i tios” A“%—;,}
Pnn 1pe

qerrand e Govt. HLS
Name of the Ml Uppe

. Al-un'dchd
Rt

Date

==
A
W
e ey
Rubber Gt cJ'
r:
' 1

N Latd-1968 /S
N s

T L. 13“& &JlSt

\ pmdesh

M}\ﬁc) & be ’}’3’\44 @U

v’(d/’o&,tp



_..«-s"‘""'{

®

q
o
5 65426 VST totar WY i
RAL BOARD OF SELONDARY BENIC ;
IS MARKS STATEME!
- % g $
. i g w¥E e, 2002 :
A INBIA  gpennpaRy soroon ENANINATION oy (338637 P
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2 ' 3107501 .
E E abis ;
: oM ;
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o DY et -
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MY OREMELISH CUURSE-A PN [ nan g :
©OwBT | HINDT COURSE~g fxxx RE=H S : :
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GOVERN%_E.NTJ‘—OF ARUNA(‘HAL iAP

DEPARTME LABOUR AND E

W& e

\ID‘ENTlTY CARD/ &

DESH

OYMENT

E CH NGE
MPLO MENQ EXCHA NW AR O

(Not an lnt\b\dqu: 'gc;;d;)forﬁnterv1e“ with

_‘play_e s

. Name of app]icantMl'Sj..%Qm.Plr...Ad'o

bl S

Date of Registration..??.?.[.Qé./ﬁ?c.@} .

Registration No........... 5@@/52@09 C%Q
N.C.O. Code No .. XR[:.=2Q. ... |

INSTRUCTIONS TO APPLICANT

{a) Bring this card with you whenever you
come to the Exchange.

(b) Quétc your Registration Number and
N.C.C. Number whenever you write to

the Exchange. @) “ . R

() Renew your Registration every ome
year.

(d) Card be renewed within 30 cays from
the date of renewal.

If you do nol renew by the due date
your registration will be canceiled.
|

e lfs /20l

which
registration
should be
renewed X

|
Date bcfore~ ' '
i

("’/1\‘(4(_) fh be e CGF‘?,

Qo .

Ado (a1




(¢c) Return this card when you no longer require -

employment  assistance after  filing  the
following ecntries.

.1 have ucuxcd employment with

(Nan.c of employee)
. through* you* my own effort
- *no longer require’ employment assistance

B

Date........... ......19 . (Signature of applicant)

FOR OFFICIAL USE ONLY

*Signalure

ldentification Marks
1.
2.

Delete in \ppllC;&lﬂCWQ‘

Arunachal Govt,

<o mere e

W-———-—«"’“""
Cmtmi Adminisi &d\m oot |
I @W(\‘ﬁﬂ% e PN j“lté

- g DEC 7Y

Guwahati Bench
=ENS

Aftix Postage
Stamp here

1 e e, e bt

This card shall alac be troated a8
CONEOREQYMENT C2ZRTI +10aTR " for
g1l poposor vict2 govi, ordnar NO.
LAB EMPL-1/96 (VOL-XIVI613 ¢vd. 1110

=2001~
To
The Employment Officer N
Employment Lxchange ‘ .
Govt, of Arunachal Pradesh .
L -~ Naharlagun—791 110 B _ i

At

\
Press-—1304/93- A1 €159,000-9 9.



GOVT. OF ARUNACHAL PRAD®SH.
OFFICE OF THE DEPUTY COMMISSIONER
WEST SIANG DISTRICT : : ALONG

NO. Ws/J-8945 /2001 Dated Along, the......23/02/20

TO WHOM IT MAY CONCERN

This is to certify that SEeSH./Miss....... BOMPT ARQ .o
X6W<ék/ daughter of/#AfE of Shri/Sasrgaes . SR ADO
is a permanent resident of ... BasO ......village PO/PS
| ALORNG Circle of West Siang

AROE of

cerdeer e

. District, Arumachal Pradesh.

wo& ) '
& = —afodl
23/02/2001 ( H.:ARGA )CO(JBL)

¥ fd‘f}“‘f?ﬂé‘p%@ﬂ“@dﬁ%ﬁﬁssioner,

“* Date 1t

Seal 7 ng""-*S?a"g’"Dis"t‘ﬁéij’f“A!o;ag.
. e W L el
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Application for the post of Gramin Dak Sevak Branch post Mascer in

Viyekngs G,*(,BO m acepunt_vith_ Along MDG Last date_of receipt-= 3 893
2008

(To b_-._ led in by thie Candidate). S .

1) Name of the Clandidate (in block letters) /f/q; \’/}k//.}/y\ 7,7}/_0/’\ " \4

2) Fathers Name s -

3) Permanent Aderess (i full) : SR /777&//!/ 744@‘”\ i

4) Present addres Vel Haccam SO

3) Permanent addyess (in tull) S V2 /ﬁfgd/n(,/%/g 4/7'%0

6) Date of Birth . : _ N .

7) Community : : O’)Zﬁ 07 -/ 9&/ .

) Tuucatlonal ()éta]uﬂml:nnf A & E
Y of marks obtained from class X{(Ten) W /m ‘

9) Resident of f' : Y /@Zo/ﬂ) /4@/0 ;

10} Employment Ex. Regd. Card no. : 2.4 9?
i c’-o herebyv deciare that the ahove particulars fur .nﬁhed UM 3
corvect o the hest of my Knowledpe and beljef

A = P H.»‘
(Sionature of?&ndidam)

Place: AQ /0 . |

Noge . DOCUMENTS TO BE ATTACHLED.
-] Employment F Regd. Card (photo cop}} — | Qﬂm S
MSLC CE‘-:'{iﬁl.’-%‘ut and Nark- ~gheet of Pas:. \ Mass NG ot U 1 Cg?,,? diw e
wiFTibe  Caste Cdrtificate (Photo copy) \ I

d) Character Certy ﬁcate trom two different Gazehbd Glficers {in AR

ariginat), h
¢) Income Certificgte from concemed [ (Photo copy;
f) Health Certificage from anv Govt. Doctor (inorigimal)

—g) Latest Passport §ize photo’s (1 no's)  ng.

h) Residential Cerfjficaie (photo copy) -

) . . ¢

1) Movable and jmmovable properties  owned by the Candidate L
(Attested copy of documents 1o be enclosed). . -

1) His / Ier consan tetter to provide rent- free accommodation ie. s . ti
separaie room i his/ her house in the post vitlage to function the
RO, f ,.

AT Aoplm inl I CARl s Voo

(ehb O by é;c hone Copy -
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SCHEDULED I,'RJBE CERTIFTCA 1

H
A ]
: . §
7'#.;‘_ “"y ’
\\: - . N 2
i e

District........... WEST SIANG . . .

Ty \ .\ l; d’&ﬁ%

- ﬁ&qmﬂﬁv'“mmaﬂ

This is to Certify that SRR, MISS YA IAM T
ﬁo//daug‘nter of Shri/&¥es. TARIN TALOM. ... .. ..
of village J OMOH PO/PS..... RUMGONG...... ... ...
of the State Arunachal Pradesh

L Tripunal

WEST SIANG DISTRICT : : ALONG
'.,4 ";3%“‘ .\'\. ..
,);/' _,,rw -

ALOM

belongs {O......  ABOR (MINYONG) Tribe which i

as a Scheduled Tribe of Arunachal Pradesh as under :-

The Constitution { Scheduled Tribe ) Order, 1950. The
Constitution ( Scheduled Tribes { Union Territory ) order

lists (Modxﬁcauon) order, 1956, the Bombay Reorganisat
" Act, 1960, the Pupjab Reorganisation Act, 1966, the State

( Andaman & Nicobar Islands ) Scheduled Tribe Order, |
The Constitution ( Dadra & Nagar Haveli} Scheduled Tri
Order, 1964. The Constitution ( Uttar Pradech Scheduled
Tribes order, 1967. The Constitution ( Goa Daman & D

Scheduled Tribes order, 1970.

St MISS  YAKLaM TALOM .
family ordinariiy icsidc ... . JUMOE . .
Circle ........RUMGONG....... ©F

L e e O b—

District, Alannubq] x’ragcs*

*C ficate” have been, verified and found to be correct.
PV
W‘MW 7
\1 1 R L
| a QY o \.—: P 4 -
\\.‘X"‘..‘i:‘:\‘_“(}o& V / .;-/ Y/,l I_ ( i ,/

\! :
A L gaY RS
Bt o
et S ﬂ\@\.ﬂ‘! 3. Brangh ﬂ;)fhceri

(Jdl/‘ !

le(f\r{\‘kc) h) {,(M 60?7 ‘

G .

Ao oty

s recognised

1950

2 amended bv the Schedujed Castes and Scheduled Tribes

ion

of Himachal Pradesh Act, 1570, and the North Eastern Areas

959,
tbe

)

Scheduled Tribes Order, i968. The Constitution ( Nagaland }

and his/her

. Village
West Sianz

Cer, 1ﬁed hat the particuiars of the applicant mentioned in this

R S 3 e O SR -3-%51:—;;“:}:—-3&-%5%- Yoo doke

By
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Guwahéti Bench

agTel-

;«. zé

RoliNo 15372276 -

L Open &
g ONe
5&@/

New Delh

This /s to certify hat yagian vaion

jOn/Da_ug’/tfeV of TeRTN TaLOM

Who has fulfilled the Cemfzcat/on requirements of
National Open School in May. 1998 and has passed
in the fOLLOA)/VLg Subjects.

TRLL T8 HOME SLIENCE
TOTNDMICE BOCIAL STTEMOL
ILIENCE

/s awarvded the Decendavy School Ceovt hicate.
His/Her Date Ofﬁlﬁha,s/oer records submitted (s e o4 1084

0” Wom/s) THIRTIETH aPRIL \Hf’”‘”"E’\} HUNDRED 4% ESIGHTY 0OME

New Delhi
Datedt&.01.1999

rolley of Examunations

e T
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- 1
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ST g e, 4F (R
NATIONAL OPENSCHOOL, NEW DELH]

AT h . L . W
“TT 40037510 S E

, entral Adminis:
SNe. 98 (GOVT OFtND\A) Ui '\’-{fg%im:qrm?;w nal
MARKS S%TEMEN"' May-1998 .
‘ij?-’-Si: f'-(_i-.f.‘!ﬂ?ﬁl .0 DEC J"},
M , SECONDARY SCHOOL EXAMINATION ‘
name  YAKTAM TALOM Guwaah_aﬁ Beﬂ'ch

S . ESCRUN TP s

|
%
|

DOaTEOF BIFTH Zo0th APRIL 1981 . ROLLNO 240372276 , ; —]
:; 5 pd WARKS u“:f Al w |
| I ¥ ,
G faym : l“: R;s 5 su M s g &
CODE LIUBJECT H p"p; TOTAL TOTAL IN WORDS ‘
202 ENGL ISH 54 XX 54.Pi FIFTY FOUR Qi; 5 |
216 HOME SCUENCE | 41 11 52 P FIFTY ™WO YV 5 '
214 ECONOMICS 46 XX 46 P|  FORTY S\X Wt P 4
213 SOCIAL SCIENCE 44 XX A4 Px- FORTY FOUR W - 4 |
212 SCIENCE FORTY % | 4
) '
Two HUNDRE.D THYLRTY
s X
] - ‘3
P et paBE S ¢ 5 f
e st xl ' ’ir—/—j-:‘y::[:—)'
Rt T "“r"m‘ et C !
Seted 04/05/98 Congodier of Exartinations.

CA‘/};(‘*PU fo be —(swz C«P"I .
P
#Auouut(
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Guwahati Bench

VRN 6

H e

GOVERMpr 0T

§CHAL PRADESH

R AND EMPLOYMENT

HGE, WARARBAGEN A/ WG
: /

3

EMPLOYL

{Motoar iny 4go ) savd for inierview  with
.y DI yers)

INS TSR NE TG APPLICANT

(a)

{c)

(d)

ul

Date befire
which
registration
Quote your Regivtrntion Mumber and should be

N.C.O. Number whenever you write 1o renewed
the Exchange. —
2
stratlon guery three
e N
i [ [ 4
Card be rencvea within 38-days from

| DR P N .
(e cam of reaswaln,

Bring this ¢ with you «liencver you
come to the Enxchn

o

Renew  vour 4

yEars,

e et

If v do not ge

by the due date / /
re cenceiled.

Fey

8

it \

(M{é;u ’{'9 {e 47‘1.& ana .

A
- LA B,
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{c) Return this card when you no longer require

2

Date......... ... 19 . (Signature of applicant)

employment  assistance  alter fiting  the
following entrics.

I have secured employment with
(Name of employee)
through* you* my own effort
*no longer require employment assistance

FOR OFFICIAL USE ONLY

7 it g o e

gy P
K .tr&md»mzmstmﬁw?”r%um!

S TP
3o BEC "

Guwahati Bench

e

*Signature e 1
—= g (o

. . == -1
dentification Mark M

e ymens (Ni""”'

kP,
3

Delete in aprlicable entfies.”

Arunachal Govt.  Press— 573/95.ALC-3.000-11 95.

Affix Postagel
Stamp bere [

1
|
!

The Employment Officer
Employment Exchange
Govt. of Arunachal Pradesh
Naharlagun—791 110
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GOYERNMENT OF ARunACH AL, PRADES | |

DEPARTMENT OF éconsmics. AND STATIsTiC

NG CGuwahati Bench
i tion of Births and{Deaths Ty |
IFICATE OF BIRTH 'f?‘d?f Sf, Sec1? of the Registration o TR |
):;RT pm fmm “he »ﬁx e oﬂ»ﬁ%\ |
ne on has been |
' certi the followhg Trrformati ; | |
Thxs «s’_m fy“"“; oor Kum , of Mml Kum ?«‘95 of Jome | )
whwzh mm{hemmcv ?/le) J? |
wWes 4 &an% U Ofc:me,ﬁyunq,c A Srvadad |
sy VS . Sang... bad | e
Delsms Migs . ,fﬂ(/.ﬂ.m..,.‘l.ﬁLoMm.. . Sex. RWMKmé/Qfg/?y ;
o wh B0 -04-198/ Reglstretion ' No AL | |
oot bt .. ... Date of Registration- |
Place of birth. . Jrenovvrwo - - -

other V“’“ [W
Nam 9(’% ;Mun "‘4% Permaaent ad&mss o} FaibajM ]
ame of Fat‘ber/vloﬁu W | - r
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Maswe s Fatliers

1 Nawme

BT

Shry Daoger K

Sén Reda Famea

Nigs YVakiam Talom
g . . .
Do Tarin Talom

<

Miss Yagr Yigo
Dio Tama Yajo

Miss B(:nmpi Ado
Do late Gebom Ado

Shri E\flvil.tjv Tl v
S'n Tt Reym Fedn

J\\)%@S(\j .

Topmsgaed -
Address

| A

PO Along
Distt-West
Siang (AP)

1 vill- J«E;l‘n‘( S

PO-Along
Distt. West
Siang (AP)

Vill-Biron
Gumin, PO

Along Distt.

West
Siang( AP)

Vill-Rigo

PO Along
Dustt. West
Siang (AP)

Vill- imer

PO Along
Dislt West

Siang (AP)

' -:F-‘r-'r."{-a'u'l
T A e
TTCh D Pangen
C(Kasi) DDET
Office Along

Clar St
Yakom
Lomtuog,
EDSV, Along
MG

Cia Voo
Prestaurant, Ol
Masker Adoog
Distt. West
Stasiz, ( AF}

Vil-Rige
POy Aleng
Dhstt. Weyt
Suag (AP

e .‘-’.hv’; 7
Mugde. side
Vill-Times 17O
Along

LY

i

Tassid

o r . A
ROSETEY AR PO

L% SRR EE0 ST

Cla-sr o o

Fassad

-1

Pacsid

CI-XTV

Passadd

BA.

Pausd

Lok ey /o

1 404 10‘}(

K
R R

Sl
Rﬂgﬂ. Ny,
YRR

T

i

Froan

e e — ;_3,3.;:__~ e f e e o e e

COMPARATIVE CEFAR

ToRT Y03

LG T

W

SO NG

J Date of Birth

20.04.1984

applied
candidate

|
|

|
,}‘ e Ao
03.07.198%

130047981

11.02.1986

RESRNTLZA

L.Ex.
Sponsored
candidate

Remarks:

ooy

' Dirs ctly
apphied
candidate

Spoensored
candidate

CTEEs.

apphied
candidale

Cobfied 4o be fne

G ..
M\/ou\:&

Lopy
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&
{ DEPARTMENT OF PO 15 ;NEHA .‘(;e”mmdmmiﬁtrmmw%uﬁ
Uffice of the Direcior Postal Senltces: Arunachal Pradesh Division + O THCT6 ATarerg
Itanagar-791111. .
Iy OEl
LETTER OI' PROVISIONAL APPOINTMENT .
Guwahati Bench
AR
N -1 Viveknagar [Jated ai itanagar the 23™ Sept 200

Miss Yakiam Talom ‘o Shri Tarin Talom is herebv provisionally appointed as
CDSBPM Veveknagar PO in a/c with Along MDG under ltenagar HO with effect from

4»-

‘D
date of joining on the post. She shall be paid such allowances as arc admissible from time
Ir\ fpne

1

2. Miss Yakiam Talein suouid clearly understand thai fier cmploymicnt as
GDSBPM shall be in the nature of 2 contract liable to be terminated by her or by the
appointing authority by notifyi ing the order in writing and that her conduct and service
shall also be governed by the “Department of Pasts Gramin Dak Sevak (Conduct and
Cmployment) Rules, 20017 as amended from time o time.

\..r)

- If these conditions arc aceeptable to her, she should communicate his acceptance
m the e”‘vs%‘ pro forme

4. The appomting an‘i'honty‘ reserves the ngnt to termmate the provisional
eppeintment any time before expirv of X vears of sarvices without notice and without

i1

Cif1Ig any reason.

5. Miss Yakiam Talom should credit I‘ 10,600/~ as “Security Deposit” pledged to
the President of India in the form of either SB account or HSC or KVP within 30 days
from ‘hc daic of assumption of cnargc as L;Do]EP‘A Viveknagar BO. Miss Yakiam

will 1ake up her zes'd°' w0e and also provide saitable accommodation for housing
I e PR R T U T N L EO P ot DA SO I S N
Asoart g }f!",lll!l,ll'\zn! HYWoarniGay in oy PVORITARET. WRICH 38 '.‘;35]1'} accessimie 1o l,i,'e
mers

6. It i3 also mage .ivar thot fhe porlbr;nan:g of the provisionallv appointed
GDSBPM will be observed on the basis of postal business done v her. The provisional
appointment of the BPM may b terminated as per Para 4 above if the performaice 1s not

found satisfactory or in the interest of public service or the BQ is tound Usn-remunerative

QiivYi,

< é -
(A.K Shyam)
Supdt. of Posts
O/o the Director Postal Services
Arunachal Pradesh, Division,

CDVO;GQ b be d @7 I ey

tanagar - 791 111

\\s?
M
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uwahati Bench

Copy to: ‘

1) Miss Yakiam Talom, C/o Smti Yakom Lomtung  GDSSV, Along MDG for

information and she will: -

aj Open onc RPLI Policy in her own name of minimum valuc of Rs | 1, 00,000/~
and one Security Deposit Account for Rs. 10 000/ She 15 asked 1o obtain
training trom aub Divisional Inspector, Central Sub-Division Pasighat and.
fulfill the target.

) Open 50 nos. of RPLI policy (i.c. 13 nus of RPL] policy 1 cach quarter

esides 100 nos. of savings Bank passhook and 100 nos. of RD Pass Book

from the local inhabitants of the villages falling under the delivery
jurisdiction of Vivelmagar B.O. and motivate aw ‘areness among the various
schemes of the department.

¢) Submit Character certificate, Medical fitness cert tificate, Declaration in non
Judicial stamp paper duly authenticated b ' first class Magistraic and witncss
and two nos. of attestation form duly filled I'up and signed by her.

) The SDI © Pasighat for mtozmamn and he 5 directed to impart training to Miss
Yakiam Talom cbserving all formalities. One RPLI Policy of minimun
Rs.1. 00.000/- mav please he got opened hv the ¢o '*fhdmp He will afsc

& 3

m value of

SO mr\\ard_
two no's of attestation form dully ciccted DPM. ED
addition. he will abtain a decla ton i non-judicial  samyp paper duly
'fuﬂ 1enticated by first class judicial Magistraic and witness. Also obtain Character
certificate, Medicel fitness certificate from Miss Yakiam Talom and forward the
same to this office.

e
(@]
o)
—+

) The Postmaster ltanagar 110 for information and n/a
B ?}T/h Postmaster. m(ma MDG for intor mation znd n/a

5) Office copy.

'ILanagaJ‘- 791 111
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W Trgrerg

To :
’ Qn DL:

The Superintendent of Posts. G
Ofo The Director Postal Services, ' uwahati Bengfy

Arunachal Pradesh Division. \fﬁi\l
ftanagar,

Sub: Prayer for cancellation/recalling appointment No.B-
4/Viveknagar, dated 23/09/2008.

Sir,
With due respect, | would like to state few lines for your kind
consideration and necessary action please.

That your good office has appointed one Miss Yakiam Talom as
Gramin Dak Sevak Branch Postmaster, Viveknagar, Aalo, vide
appointment No.B-4/Viveknagar, dated 23/09/2008. In these regard |
would like to state as follows.

That Miss Yakiam Talom is not resident of Viveknagar ‘Rigo) Aalo,
who is a permanent resident of Village Jamoh. P/o & P/s ~umgong, West
'sﬁw”rsgﬁ» District, Arunachal Pradesh. but she has falsely furnished you
information that she is belong to Hissam Village, Aalo, even if we
presumed that she is from Hissam Village still it doesn’'t come within 2 km
from Viveknagar (Rigo) Aalo. Moreover, she doesn't have PRC of being
resident of Viveknagar (Rigo) Aalo. The Panchayat Member of locality has
also issued certificate that she is not telongs to the said villge.

Under the facts and circumstances mentioned above your good
office may kindly recall/cancel appointment No.B-4/Viveknagar, dated
23/09/2008. as early as possible in the interest of justice, otherwise |
would be compelled to approach honorable court for justice.

Date: 27/10/08.
\_/_____/

Yours Fithfully,
do
{Miss Bonp: Ado)
(Rigo Viiiage)
Viveknagar
&Yh({d fs te twe
M«oo\l‘,,
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: z;‘g-‘:n\t{f'i Adﬁ'&"‘w f\; 5
U?‘{(-ﬁw © " Rungy,

o0 Dop
TO WHOM IT MAY CONC ERN

gg;/é?i%\afl Ben_ch
R R L

It is to certify that Miss Yakiam Talom is not the resident of
(R.igo/ kamdi) viveknagar village, and she do not have any relative nor temporary
resident in our village and it is further certify that her name is not enroll in the panchayat
electrol roll of our village, lastly it is also certify that viveknager came under Ripo /

Kamdi village.

A

- o (RO b Lo Aae tep) -
o (Hoy
’ A ot

k




é o i DA i mAYyY CONUERA

[t is certified that Rumgong Circle is situated at a distance of 30
km away from Aalo(Along) administrative Headquarter and it is also
certified that Viveknagar is situated at a distance of 2 km away from Aalo
Administrative Headquarter surrounded by two villages i.e Rigo and Kamdi
village.

T L .09
C‘irc]ef;Ofﬁcer T
Admn. /Tovyn Magxstrate
West Si¥dgAmafet, Aalo
Wese Sieng District Asle,
- tunachal Pradesh
[ ]
! f

Q%\M.
Lawp e .
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